
27 Oral Answers n!CEMBER 23. 1977 Orlll Arllweu 

tft P" .. WIn1f ~ ~ 
'"' mo ~~~~~t 
(~) 

"'0 ~ ~ ~ tt'Ii 
~ ~ltil~~~~ 

~1fT 'IT. qt... ~l ~ ~ ~ ~, 
'RT ~ ~ SlRr ~ ~ ~ 5I'~ 
~ ~~ ~~t.~ 

~? f~ ~lit~~ 

iiR ~ 'ITt 'Ii t. 'RT ~ 

~ ~~? ~~ 

~ ~ mr 1JT ~6C!.1", (61 ~ tim ~ fit; 

~ ~ stmr ~ ~ qm:r 

~~t ~ fq stmr~~ 

~tl 

'"~ tnfm: ~ ~ ~r­
~ (('IT ~ I -hIT fit; ~ omm 
t. ~;r \'f1T1nT ~ ~ ~ ~ 
~ Rit ~ I f.;r;f ~ ~ lfiTf ~. 
ftR~~,~ ~~T\T~e'~~ 
~. ~ ~ fIfi1fT ~m I 

~~ ~1tiT~t". ir'T 'ill 
~ ~~momit ~~, 
~ it ~ ItiT ~it t-fr ~ci'r 
~ I i!:1f 6,000 ~ 1fT 6.500 Wit 
e.J~~~~~I~ 
~ \'I'R ~ ~ ~tWiTi iI;f ~ 
~ ~ I lI'{t~~ iilR~ 
f($l,f~'1 iliW ~ t I ~ ~'T 

~ ltil ~i ~ ~ ~ m " 
w ~ it'!' ~ ~ ~ ~~ it f<.\m"1' 
~ 'Iml ~ IIiT ~ f'fi'lfl 
t I 

F.rther lacr_ I. the Floor Prien 
of R.bber 

SHRI K.A. RAjAN 

SHRr P.K. KODIY AN : 

Will the Mini.t~r of COMMERCE 
AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state: 

(a) whether a further increase in the 
floor prices of rubber has been demanded 
by the rubber growers in Kerala; and 

(1)) If so. what are the detaliS and 
Government's decidon thert-on ? 

THE MINISTER OF STATE 1'< THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) : (a) and 
(b). Representations have been received 
from rubber growers for a further revision 
in the minimum prices of rubber notified 
by the Government. The growers have 
demanded a price of at lealt Rs. 800/-
per quintal for RMA·I grade of rubber. 

Gov~rnment raised thl" minimum price 
of RMA- I grade rubber from R.. 520/-
per quintal to R,. 655/' per quintal. with 
differentials for other grades with effect 
from 6-1l-1977. This ",vi.ion ;. valid 
up to 31'3'1978. and there i. no proposal 
to review the same for the lime being. 

SHRI K. A. RAJAN : The minimum 
price of natural rubber was fixed by the 
Government in 1970 at Ro. 5201- per 
quintal. Th;' was one on the basis of 
the detailed enquiries into the cost of pro-

duction ofnarural rubber conducted by 
the Tariff Commission in 1968-69. In 
August. 1977. after a lapse of 7 years, the 
Government rev;.cd tbe minimum 'price 
and it was fixed at Ro. 655/- per qumtal. 
The Ruber Board had alao conducted a 
cost study in 1976 at the instance of the 
Government and they had lubmitted ita 
report to the Government recommending 
a minimum price of Ro. 820/- per quintal. 
That bein~ tbe case and also that the most 
authoritative body baa made a cost study 
on the basil of the present cost of the 
inpuu and other things. a great number 
of farmers are at a disadvantage. If 1 am 
correct. the Kerala Government haa allO 
demanded an increase in the minimum 
price of natural rubber. I would like-
to know from tbe hon. Minister whether 
he will agree to the demand of enhancing 
the minimum price to _ higher level. 
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SHRI K.A. RAJAN : I am sorry, the 
reply is not at all satisfactory. The Minister 
has stated that the earlier Government 
had fixed the price at Rs. 520 and that 
the present Government was pleued to 
raise it to RI. 655/-. What is the rationale 
behind this? There should be lOme 
rationale in fixing the prices. Have 
you taken the cost into account, have you 
taken the farmen' interests into account ? 
Government is saying that it stands by 
farmen. According to the recommenda-
tions of the Tariff Commission and the 
Agricultural Prices Commission, the 
price should have been fixed at a higher 
level. I would like to know what are 
the factors that have been taken into 
consideration, what is the position of the 
Government, in fixing the pric~ and 
whrther the Government will ,look into 
this matter with a more sympathetic 
attitude. 

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN 
DHARIA): The Government try to have 
the information and the recommendations 
of the Agricultural Prices Commission and 
also the Board. engaged in this industry. 
I can veq well undentand the anxiety 
of the hon. Member. But the inter-
national prices of rub ber today are much 
lower than what they exist in our COUlltry 
today. So, that i. also one of the criteria to 

be applied. This price has been fixed 
till 311t March, 1978, and then in case 
we feel it necessary, we shall review the 
.ituation. But I cannot give any assuran-
ce at this stage. 

SHRI JYOURMOY BOSU: I do not 
know the hon. Ministers' background be-
cause is a newcomer to this House, whether 
he likes or dislikes the multi-national. like 
the Dunlop, the Firestone, the Goodyear 
and the Inchek who consume most of the 
rubber, the latext rubber that is produced. 
The Minister must know that the common 
man's items like chap pals and other things 
are produced from the rubber recovered 
from uaed rubber. He should now read 
": little bit about these things. I would 
Itke to know from the hon. Minister as to 
what is their international price collection 
machinery on which they rely Ifully. 
Secondly, I would like to know whether. 
they have done any exercise through the 
Agricultural Price. Commission or any 
economic set-up to ascertain what is the 
remunerative price for crower and if 10, 
what it the percentage of remuneratiou 
that has been taken into calculation for 
that purpoee. 

SHRI MOHAN DHARIA : What we 
are con«med with is the industry as it 
exists in the country and the pria:s in the 
country. So far u the international pm.. 
are concerned, we are having our Em-
bassies, we are having our commt2'Cial 
officers ; they go to market and coU.:ct 
the information. These are our sources. 
I cannot extend my sources beyond thtx. 
And I have full faith in the officen who 
are working in foreign countries. It is on 
the basis of the information received .... 

SHRIjYOTIRMOY BOSU: I did not 
cast any aspenion on their integrity. I 
was only talking about their ability .... 

SHRI MOHAN JDHARIA : ~They 
cannot be as able as the han. Member is; 
I know. We would like to have the 
services of the hon Member in this regard, 

It it on the basis of this information that 
we collect and, as I have already stated, 
having regard to the internal prices, having 
regard to the industry, the pricing situation 
and the international prices, that these 
prices have been fixed. If nec...ary. 
they will be reviewed. • 

SHRI JYOTIRMOY BOSU : I have 
uked a specific question whether ,he 
Agricultural Prices Commission or some 
auch body has been asked to find out as 
to what i. the remunerative price for 
growing rubber and if 80, what is the 
percentage that has been added on to 
the cost as remuneration for the grower. 
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SHRI MOHAN DHARIA : There 
were various recOlllIQendatioDa, and the 
Government, while taking thia decision, 
has gone much beyond the recommend-
atiom of the Agricultural prices COmmil-
Ilion. 

SHRI JYOTIRMOY BOSU : I want 
the figure. What u the pero:ntage ? 

MR.. SPEAKER: He does not have the 
figure DOW. 

Mr. Govindan Nair. 

SHRI M.N. GOVINDAN NAIR: Sir, 
-did the Government appoint a Commil-
lion to recommend to the Government for 
fixing the price c:l rubber?W as it examined 
by the Economic Cell and did they re-
commend a price? It so, what was the 
-price recommended by them and what 
was· the price actually fixed ? Has the 
Government at any time taken into 
con'ideration the international pric .. of 
rubber for fixing the price of natural 
rubber here ? 

SHRI MOHAN DHARIA : I have 
already stated that the internatioDai price 
ia much lower than the price iD our 
country. It he wanta, we an ddcuss 
about thu. I shall be happy to have 
further infonnation or suggestions from 
the hon. Members for reyiewing the 
lituation. 

SHRI M.N. GOVINDAN NAIR : He 
has not answered my question. 

.MR. SPEAKER : He says, he has nO 
(uther information with him. 

W,. will now take up Short Notice 
Question. 
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SHRI SAUGATA ROY : Sir, I 
ri~e on a point of ordf"r. Under the Rules 
of the Hous~, is a Me,..ber permitted to 
wear a badge within the House? Shri 
Raj Narain i. wearing a badge and em-
blem containing the photo of Shri Charan 
'Sin~h. Is it permil,ible under th~ Rules .• 
(1 nterruptioOl .. 

SHRI K. LAKKAPPA: I have al-
ready brought this to your notice, Sir. 
The Minister has appeared with this 
multi-coloured badge and has made a 
lIhabby appearance on the floor of the 
House. This has affected the dignity of 
the House. I want your ruling, Sir .... 

(IlIIImJptio",) . 

SHRI JYOTIRMOY BOSU : Sir, 
there i, a provision that we cannot came 
to the Howe displaying any party affilia-
tions in our uniform., clothes etc. But 
what Shri Raj Narain has w;)rn is only a 
badge of co lebrations .... 

AN. HON. MEMBER: Home Minis-
ter', pbotograph. 

SHRI JYOTIRMOY BOSU : Kindly 
read the rules .... (Int,m,ption.). 

SHRI K. LAKKWPA: Sir, I wi.h 
a happy birthday to Shri Cbaran Sinltb. 
I would like to point out that all the far-
mers have b~R brnt1~ht hf"re by u~ln~ 
the G'"lv.:rnmenl machinery ...•.•.••• 
(Interruption.,) . 
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MR. SPEAKER: There i, no point of 
order. Please !lit down. I am on my 
legs ... (Interruptions). This matter i. 
covered by the Direction of the Sp~aker. 
(Interruptions). If you do not want it, I am 
Dot going to give my ruling .. (In/lrruptio".). 
Unlesl the members have patience and 
hear me, I am not going to give my rul-
ing. 

There is already a direction given 
under Rule 389 that Members should not 
wear any badge in the Home. That is 
tbe direction. (Inl<"Uplio",). 

SHRI SHYAMNANDAN MISHRA: 
I am on a point of order, Sir ... (In I"rup-
lio".). 

SHRI VASANT SATHE : Please 
remove it ... (IfllmUplioru). Unless yoUI' 
Direction is .mplemented. the House wiD 
not proceed further ..• (I ntmul'iDru). 

MR. SPEAKER : I have already 
given my ruling. 
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SHRI K. LAKKAPPA: I rise on ~. 

point of order.. (InllrrUj/iDIIS). 

MR. SPEAKER: You cannot go 0<. 
raising points of order. 

SHRI DARUR PULLAIAH : Th, 
Speaker gives a ruling only to be imple· 
ment~d. 8utit iJ not being implemented 
•••• (I nUrNlPlions). 

SHRI V ASANT SA THE : Other· 
wise, the hoh. Miniser should withdrav· 
hirI\llelffrom the Hou,e if he docs not wan 
to implement your order. 

SHRI K. LAKKAPI'A: Mr. Speakel, 
Sir ......•• 

MR. SPEAKER Plea" do not re-
cord all the.e .... (Inlt;fTUplions). If th' 
House does not observe order, I will 
be co npe11ed to adjourn the House ..•• 
~nt,rruption-'). I am going to adjourn th' 

owe. • 

SHRI VASANT SATHE 
obeying you. 

MR. SPEAKER I You should have 
patience. 

SHRY SHY AMNANDAN MISHRA : 
I am on a point of order. In th(' past also, 
we wore Red Cross badg~,. Badge 
means what ? •.• (Irllerruption.r). Mr. 
Stephen, we will hear you. 

Wh"never Wf' cume' to this House and 
there is a Red Cro .. day, right at the 
dat~. Red Cro", badges are pinned to 
our c()at, or to our sherwanis or kurtas 
and we' come tu the House wearing those 
badg<:tl. Now, is it the intention of the 
Chair to prevent us r rom wearing lhe 
Red Cross badge. ? Here i. Prof. Samar 
Guha, who alway, wear. th~ badge of 
Netaji SubhasChandra Bose. Has he ever 
been prevented from wf"'aring it ? 

The intention is that one must not wear 
obnmous badgos. That has been the 
intention. On certain occasionli, the 
Chair might have given direction keeping 
this killd of badge in view. The badge must 
not be of a distinctive political character. 
That is all. 

I may remind my hon. friends about 
one thing. Let them not be unfair in this 
ma:tt~r. Whenever A.I.C.C. meetings 
had been held here in the pUt, we had 

•• Not recorded. 
3111 LS-R 

come to this House wearing the badge. 
Many times I had come with those badge •• 
In the City ofDe\hi, whenever the A.I.C.C. 
meetings had been held we had never 
taken off our badges; we have come with 
them pinned to our coats or kurtas. 

And, what my hon. friend, Mr. Raj 
Narain i. wearing is only a Kisan Badge. 
Today, Kisan Day i, being cel~brated all 
oYer the country. Kisans have come in 
unpreoedented numbers here also. 

Mr. Speaker, Sir, I can quite understand 
the spirit of jealonsy which inspired 
friend. there to object to it. We have in 
the City of Delhi today an unprecedented 
crowd, Kisans had never lwembled . in 
such large numbers. Now, kisans are 
celebrating the day cutting aCrOSs all part)' 
affiliations. . 

There is no rule, therefore, Mr. Speaker, 
preventing us in this matter. The direc-
tion m U!lt conr orm to the rules, this iCII 
my point of order. 

Again, suppose there is a Membl'T who 
is a retired army official; such a.person is 
e\f'cted to this House. I am putting it to 
the Chair-a retired officer of the army 
comes with all the insignia, with a\1 the 
medals, with all the colours when he i. 
ekcted to the House-will you object to 
it? Can you ask him to take them out? 

And, finally, Mr. Speaker, the Chair h31 
no business to interlcrt" with our dress, 
with our apparel, with anything which we 
wear. The Chair has no businrss to 
interfere with those things. The House 
must a .... 'icrt its Own right; every member of 
the House lI1lL~t assert his own right. 
The Chair cannot go into these things at 
all, except when thf'rc is something offensive 
or obnoxious. Then and then alone 
the Chair can intcrfrre. Otherwise, the 
Chair l~as no business to :interferc with 
it. 

SHRI JYOTIRMOY BOSU: I am 
on a point of order. I fail to.or why 
you have quoted the HBIldbook. It is 
not to be quoted as an authoriy. You 
pleale read the preface to the Handbook. 
The Handbook is intended to . ·..,rve 11.1 
guide on various ParUamentary matters 
to m~m\!l!rs of Lok Sabha, particularly, 
nrw Members. This publication is not 
exhaustive and it cannot be quotod as 
authority. How ar~ you quoting that? 

Now, I am on a point of ord~r. Mr. 
Vasant Sathe 'i. 'not to worry about it. 
(Interruption.). I am quoting you Rule 

349. They say that they are fre~d from the 
bonded labour,'L.etthem free themtelves 
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from Mn. Gandhi. Under Rule 349, 
sub-rule (vii); ... you will kindly read 
this. 

MR. SPEAKER: I have read it. 
(t",,,",,,,",ns). 

SHRI JYOTIRMOY BOSU: Sir, 
I am on a point of order. (Inl.rrtl/Jlions). 

MR. SPEAKER: Everywhere th~re is 
a point of dilorder. 

SllRIJYOTIRMOYBOSU : Under 
rule 349, sub-rule (vii) when the House is 
sitting, a Member shall keep to his usual 
seat. Is Mr. Sathe, while add~ing the 
House keeping to his usual seat ? 
(/nlnTvplions). 

MR. SPEAKER: I think we have 
had enough of discussion. 

SHRI GAURI SHANKAR RAI: 
On a point of order, what i. he doing ? 
(InlnTvplions) . 

SEVERAL HON. MEMBERS rose. 
(IIII#mIpIions) • 

SHRI K. P. UNNIKRISHNAN : I 
want to record a precedent. (I nterrup-
lions). 

MR. SPEAKER: I am on my legs. 
I have read out the guidance and rule •. 
Apart from that, there was an order of 
the Speaker on 20th May 1976. While 
answering a quntion on a call Attention, 
the Minister of State for Agriculture, Shri 
Shahnawaz Khan was seen wearing 
here a big flower badge. The Speaker 
drew attention to that and observed : 

"I think the Miniater has come from 
lOme CmiCerence. He forgot to 
take out the badge. Preferably 
it ahould have been removed on 
being asked by the Members 
Shri Dinen Bhattacharyya 
whether wearing of a ~e in 
the HoUle il pennisoible.' 

(1~liDIu). You have no patience to 
hear me. I am not going to lay anything. 
There il no order here and you have no 
patienCe to hear me. (IlJUrvllions). 

I ahaIl take up Short Notice Qj.J_ 
tion. 

SHRI O.V. ALAGESAN : Please 
eomplete what you wanted to eay. 
(1Ill6mlltions) . 

SHRI YESHWANTRAO CHAVAN 
Sir, I _ure you (/~). 

SHRI SHYAMNANDAN MISH· 
RA: Let it not be only on one lide. 

MR. SPEAKER: I am not aaying on 
one side. I am aaying this for every side. 
It ia not a question of discuss on. I am 
only reading what the earlier Speaker 
had laid. The Speaker had sa d: He 
had forgotten to leave it behind. The 
Miniater thereupon apologised and took 
the badge. Now we go to the ahort notice 
question. 
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""~~: .. 
MR. SPEAKER : No, I will not allow 

it. Short notice question. 




